
Misc.(Bail) Case No. 123 of 2021.

 26.10.2021.       
 Seen  the  Bail  Petition  No.123/21  flied  u/s.439  Cr.P.C  in  connection  with

Gohpur P.S Case No. 231/21, u/s. 420/371/34 IPC praying for bail of accused Suruj

Kr. Upadhiya and Rumi Borah.

Called for case diary is received.

Heard the learned counsel appearing for the accused as well as the learned

additional P.P.

The facts leading to the filing of the instant bail petition  in brief are that on

15-08-2021 the accused persons namely Suruj Kr. Upadhiya and Rumi Borah were

handed over to the Gohpur Police by the informant Sri Pinku Borah, Vice President of

Hindu Jagaran Manch Biswanath on accusation that the said accused persons are

involved in trafficking of women by giving inducement to recruit them outside the

state.

Accordingly Gohpur P.S Case No. 231/21, u/s- 420/371 IPC was registered.

Thus,  on being handed over by the informant,  the above named accused

persons were arrested on 16-08-2021 and were the forwarded to the Court  and

since then they have been in judicial custody.

It is submitted by the learned counsel appearing for the accused persons and

that  the accused persons are  totally  innocent and that  they have been falsely

implicated.

Now, on perusal of the case diary it is seen that the I.O has examined some

local witnesses and that after 14-09-2021, it is also found that nothing has been

done towards investigation of the case. The materials so far collected by the I.O is

not sufficient warranting further detention of the accused persons. 

Hence,  considering  the  length  of  detention,  the  accused  persons  namely

Suruj Kr. Upadhiya and Rumi Borah are allowed to go on bail of Rs.15,000/- each

with a local surety of like amount to the satisfaction of the learned Eleka Magistrate.

Send back the case diary.

With the above order this Misc. (Bail) case stands disposed of.


